
CEINTRAL ADMIN 1ST RAT IUE TRIBUNAL
principal BENCH; NEU DELHI

t1.A,31 98/94 in

0.^^.1725/90

Nau Delhi, this the 22nd Novarabar, 1994

Hon'ble Shri 3»P. Shartna,nembBr(3)

Hon'ble Shri 3,R, Addgo, Member(A)

Shri Mange Ratn Tundual,
s/• Shri Gugan Ram,
working as iSistrict flanager,
Haryana Harijan Kalyan Nigam,
Chandigarh, posted at Bhiuani
and uas uorking as
Incharge ,Tra ining Officetj
Office of Development Commissioner,
Hand icraf ts,
Ministry of Textile,
R.K, Puram,'ui03t Block No,7,
New Delhi.

R/o 201, Ashoka Road,
Bhiuani, Haryana, Applicant

By Advocate; Shri K.S, Chauhan

Ws,

1. Union o f Ind ia
through
The Development Commissioner (Handicrafts),
Textile Division, Uest Block No.WIl,
R.K. Puram,Neu Delhi,

2. The Secretary,
Ministry of Textile,
Udyog Bhauan,
Neu Delhi.

i

3. The Secretary,
Ministry of Pensions and Public
Grievcinces ,North Block,
Neu Delhi.

By Advocate; None.
. , Respondents

.0 R D E R (ORAL)

Hon ble Shri 3«P, Sharma, Member(3)

The applicant worked in various Central
Govt. dspartments from ib.9.65 to 12.2.85. On tho
last occasion, the applicant uas in the office of
tho Qevelopment Commissioner(Handioeafts) Textile
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OiuisionjHiniatry of Textile, Neu Delhi, The

applicant uas selected as District Manager, in

the office of Haryana Harijan Kalyan Nigaro,Chandigarh

(A State Govt» Undertaking) and posted at Bhiuani.

The grievance of the applicant is that ha has not

been paid pro-rata retirement benefits and in this

application filed on 21,8.90 the applicant has

prayed for the grant of the reliefs that a direction

be issued to the respondents to award the pro-rata

retirement benefits. This application was listed

for hearing on 25,6,94 when it uas dismissed in

default of the applicant, Houewerj the applicant

has moved A,3198/94 praying in the petition that

the aforesaid order of dismissal in default for

the reasons' stated in the petition be recalled

and the application be heard on merit, U© issued

notice to the respondents and inspite of service

and appearance of the Departmental Representative

on 27,10.94 no reply or objection has been filed

to this M.A, and also none appiars from tha side

of the respondents. In vieu of this, ua are

perusing the petition for recalling the order

of exparte dismissal of the 0 .A. and ue find that

there was reasonable and sufficient cause for

non-appearance of the applicant on the date of

hearing i,e, 25 ,8,94, The order ex-parte dismissal

is therefore recalled and M,A, is alioued.

IJe heard the learned counsel /

Shri K,<3, Chauhan, uho stated that in the meantime

the respondents are in the process of finalising

the payment of pro-rata retirement benefits to
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the .applicant and the applicant has also deposited

contribution towards pension and leave salary demanded

by the respondents from him. The learned counsel

however, stated that he is not sure whether the payment

has been made to the applicant, as he could not contact

the litigant and the application be disposed of giving

liberty to the applicant in the case the retirement

benefits are not fully paid as per the decision conveyed

by the Department of Pension and Pensioners' Welfare

by the Memo, dated 20,S,90« In para 1 of the counter

of the respondents it is clearly stated that the

Department of Pension and Pensioners Welfare has

conveyed the decision that leave salary and pension

contribution be recovered from the applicant for the

period of his foreign service and the lien of the

officer will have to be re^iwed by the competent

authority for the period he remained on foreign

service and he will not be entitled to carry forward

or encashment of earned leave as provided in the

o.ro, dated 9,1,84,

3, Ub have also seen the rejoinder f iled by

the applicant and this fact is not denied.

In view of the above facts and circumstances

the present application has become infructuous as the

pro-rata benefits claimed by the applicant for his
\

service rendered has been draun and assessed. But

the same has not been conveyed to the applicantor

the learned counsel has not been informed by the

applicant if any such communication has been addressgd

to him by the Department, In any case if the
\

applicant is dis—sat isf ied by the grant of pro—rata

benefits or if they are not according to rules or

according to decision conveyed by the Department
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of Pension and Pensioners Welfare, it shall be open

to- the applicant to assail his grievance according to

lau subject to lay of limitation. Cost on parties.

/K^LiiQ
(S.R, MDISE) (3.p. SHAWA)
Memtotr (A) l^lember(3)
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